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PLIES be pleased to sta te : 

(a) whether it is a fact that the new 
10doWD constructed at Panv 1, New 
Bombay collapsed immedielely after the 
take "ver by FCI; 

(b) whether it is also a act that 
the materials used for construction are 
report ed to be substandards as per the 
report of the Engineering committee 
beaded by Joint Manager; and 

(c) what action was taken (\ gain t 
the contractor for the ]oss suffered by 
the Corporation on account of this 
construction ? 

THE DEPUTY MINISTER IN TH 
DEPARTMENT OF ELECTRONICS 
AND IN TH MINISTRY OF OOD 
AND CIVIL SUPPL lES (SHRI M.S. 
SANJEEVI RAO) : (a) to (c) A portion 
of the wall of a godown under con-
struction at Panvel collapsed in June, 
1983. The Joint Manager (Engineering), 
Food Corporation of India has reported 
that this could be due to various fac-
tors. The Corporation is investigating 
the matter. A the godown is under 
construction and yet to be taken over 
by the Corporation, the loss has to be 
brone by the Con tractor . 

Community Facilities Cbarges for Prasad 
Nagar Flats of DDA 

4480. SHRIMATI GURBIRNDAR 
KAUR BRAR : Wlll the Minister of 
WORKS AND HOUSING be pl eased 
to state: 

( ) whether the Pra ad Nagar Phase 
I (316 MlG & 231 LIG Flats) and 
Phase IT (352 MIG Flat ) 'c.Inder the 
bead of Community facilities , Rs. 750 
from each MIG and 500 from each 
LIG allottee were charged by the DDA~ 

which amounts to more than Rs. 6 
lakhs; 

(b) whether no place is earmarked 
in the entire Prasad Nagar Complex for 
the Community Centre while the DDA 
ha promis d Community Centre to 
ach colony of the DDA; and 

c) if no place for the community 
centre is provided, will the amount be 
refunded and adjusted 1 

THE D PUTY MINIST R IN THE 
MINISTRY OF WOR S AND HOU-
SING (SHRI MOHAMM D USMAN 
ARIF); (a) to (c) The informat ion is 
being collected and will be laid on th 
Table of the Sabha. 

Extra Cbarg s Levied from MIG Allotte s 
nder Inter Category Adju tments 

and Equali ation Cbarges 

4481. SHRIMATIUSHA V RM : 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether according to the Gene-
ral Breakup MIG-under head: 
Inter Category Adjustment and Equali -
sation charge J each MIG allottee has 
paid approximately (7}- per cent under 
each he d) Rs. 15,000 extra; and 

(b) whether Government propo e to 
accede to the damand f allottees to 
delink the extra price charged from the 
total price so as to give relief to the 
allottee in the matter of house tax, 
etc. ? 

THE D PUTY MINISTER IN TH 
MINISTRY OF WOR S AND HOU-
SING (SHRI MOHAMMED USMAN 
ARIF): (a) No Sir. 

Cb) The Delhi Municipal Corpora-
tion has reported that the actual co t 
paid or payable to the Delhi Develop-
ment Authority ~ as indicated in the 
demand-cum-allotment bet ter of the 
Authority , i taken into account for the 
purpose of J evy of property tax. 

Price Hike in Prasad Nagar Flats 
ofDDA 

4482. SHRI K.K. TEWARI: Will the 
Minister of WORKS AND HOUSING 
be pleased to state : 

(a) whether the allot tees of Prasad 
Nagar 352 Flats of June 1979 allotment, 
had to pay more, R. 5000/. each, in 




